
Indian's A,mbas ador MARCH 3f, 1~83 giving evi.dence belore 

PUBLIC' ACCOU TS COMMITIEE 
HUNDRED AND TWENTy·SEV NTH AND HUN-
D b AND TW NTY·EJGHTH REpORTS ET. 

SHRI K. LAKKAPPA (Tumkur): I beg 
to present the following Report (Hindi 
and English versions) of the Public Ac-
coun Committee:-

(1) Hundred and Twenty-seventh Re-
pon on Coffee Board. 

(2) Hundr d and Twenty-eighth R.e-
port on Action Taken on Forty-seventh 
Report of the Coro.mittee regarding Lost 
Prop rty Offices. 

MR. SPEAKER: Shri P. V. Nara imha 
Rao, 

DR. SUBRAMANIAM SWAMY (Bom-
bay Noruh-Ea t): Sir. which come fir l 
the statement by Minister or Calling At-
tention? 

STATEMENT RE: PRESS REPORTS 
THAT INOlA'S AMBASSADOR IN 
WASHINGTO APPEARED FOR GIV-
ING EVIDENCE BEFORE A COM-

MITTEE OF U.S. CONGRESS 

THE MINISTER OF EXTERNAL AF-
FAIRS (SHRI P. V. NARASIMHA 
RAO) : Honourable Members would 
have seen press reports in the 
Times of India on March 28 
suggesting that our Ambassador 
in Wa~gton had appeared before the 
~man R.ights. Sub--Committee of tho 
U.S; lfous.e of Representatives. However. 
as our Ambassador has himself pointed 
out, no Ambassador can, or wilJ t appear 
b~fore a Committee of a. foreign legisla-
ture. Our Ambassador has informed us 
that there has been no such meeting and 
he did nOL meet any Committee even 
informally. Th Ambas ador did meet in. 
formally, a few member of the Congress, 
togethe with some Congressional aides on 
the Capitol Hill on March 24. He was ac-
companied by some officials of the Em-
bas y. Of '~e five CongTessmen present, 
only one, Levine of California, belonged 
to the International Organisation and 
Humarr Rights Sub-Committee. The other 
Congressmen who me~ the Ambassador 
were Mr. Stephen Solarz, Mr. Ted Weiss, 
Mr. Mervyn Dyma11y and Mr. Crockette, 

US Congress's Commitl e (St.) 
aft longing to th Foreign Relation 
COmmittee or i ian and Pacific Rela.-
tion Sitb-CommHtee'. 

It i common practice in Wa hington for 
an Amba sador to meet. Congre men to 
di cu with them and give them back~ 

ground information as also factual account 
a out matters of current int rest. Our 
Amba sador has accordingly been meeting 
Congres men informally, on appropriate 
oeca ion, to brief them about Indian 
polici and de eiopment. For example, 
when the arms package to Pakistan wa 
under discu ion in the Congres , he dis-
cus ed ]ndia', , tand on the matter with 
Congrei\, men at apitol Hill. uch infor-
mal di u ion are aL 0 held sometime 
when important official vi itors come from 
India As a matter of fact, VIe our el e 
furni h background information in impor-
tant is ties t aU our Ambassador in 
order that they could have such discus.-
sion and report back to us the reaction 
of tho e with whom they hold such dis-
Cll sion . 

At the meeting on the 24th March. the 
Ambas ador gave the Congre smen present. 
a desctiption of the b.i torical background 
to the am problem. the development 
that took place in A sam and the teps 
taken by the Government. Naturally, he 
a) 0 answered questions asked by Congress-
men and Congressional aid . 

A perfectly legitimate, normal and neces-
sary activity by our Ambassador in 
WashingtOO has appeated in the Times of 
Irtdia in' a manner contrary to facts. I am, 
therefore, placing the facts before the 
Hou e to obviate any speculation ot" 

doubt. 

SHRI SATYASADHAN CHAKRA-
BORlY (Calcutta South): Allow me two 
que tions. You permit a discussion. 

MR. SPRAKER: just a minute. Volt 
will listen to me. If you have got any-
tl11ng, you give a notice for discussion. 

SHRI SATYASADHAN CHAKRA-
BORTY: Will you allow a discllssion? 

rl 
MR. SPEAKER: Follow the normal 

p'ractice. Now, Calling Attention, Shrimati 
Sukhban Kaur. (Interruptions) According to rule come to me: I will place it before: 
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th Busine dvisory Committee. No ques-
tion is allowed, no que tion can be asked 
after statements. 

(Interruptions) *'" 
Not allowed. You can set it under a 

discu , ion. Then you can refer to that 
and get clarification. 

(Interruptions) * ... 
Not allowed. 

~ ~ ~ ~1:ft (;rt t~): 
CflIT ~ ~ If{ Gi.'?T (fi 3imcrT * 
~ 'tffilT ~ Q~ ? 

8ft~ ~: l1T 'ffi"{ ar ~r ~I 
15ft' ~ ~ err~: 0/ ~ 

~ --------
MR. SPEAKER: No problem. Don't 

quote that. I am. following our own rules. 
1 am not going to budge. 

tift ~ ~~: 3{lq' ~ 
~ If" ~ Cfi"{ ~ (I ~ 
~~tf~~~~~ 
~ , ~itfT tIJf<f'hc:6ClI '1 ~ 1 

MR . SPEAKER.: I don't deviate from 
on principle; I don't deviate trom the 
other one also. 

SHRl SA1YASADHAN CHAKRA-
BORTY: What is your principle? 

MR. SPEAKER: My principle is to 
foU~ the rules. 

(Interruptions)'" '" 
MR. SPEAKER: Nothing goes on re-

cord. Please sit d wn. 
Sbtimati Sukhbans Kanr. 

SHRI . SAIT ASADHAN CHAKRA-
BORTY: You won't· allow this. Wo are 
the elected representatives of the people. 

MR. SPEAKER: I am concern,ed with 
the Rules of Procedure and Conduct of 
Business, which the elected representa.tives 
have given me; they have given me the 
code and the rules. Nobody else bas given. 

(Interruptions) "'oil 
Please sit down. Nothing goes on re-

cord. Not allowed. 
SHRI RATANSINH RAJDA: Mr. 

Rajda" you know the rules. Read the Book. 

(*"') Not recorded. 

, and come to me. Under the 'rule t there 
is no problem. Out of the rule, there is 
problem. 

~ SIiRr KRISHNA CHANDRA HAL. 
DER: According to the rules, ha~ any im ... 
propriety been committed or not? 

MR. SPEAKER: There is no questi n. I 
know the rule. It is so simple. 

SHRI RATANSINH RAJDA: The House 
would like to know whether diplomatic 
impropriety ha been committed or not. 

MR. SPEAKER: You can come to me 
for a di 'cu sian if you like. Come to me 
through the rule. That is all. It is so 
simple. I am alway open to the ruJe. I 
follow the ruels. Y all also f01l0W the 
rule~. (lnlermpt{uils ) Please donf shout 
hrimati Sukhbans Kaur. 

12.20 brs. 
CALLING ATTENTION TO MATTER 
OF URGENT PUBLIC IMPORTANCE 

REPORTED INCREASE IN TERRORIST ALII .. 
VITIES BY EXTREM IST: , REACTIONARY. 
ELEMENTS AND RELIGIOUS F . .\NATICS DIS-
TURBING PEACE IN PuNJAB. 

SHRIMAT[ SUKHBUNS KAUR: 
(Gurd~spur): r call the attention of the 
Minister of Home Affairs to the> following 
mau~ of urgent public importance ~nd. 
request tl'\at he may make a statement 
tbJ::reon: 

"The reported increa e in terrorist 
activities by extremists, reactionary 
elements and religious fanatiC-' disturb-
ing the peaCe in Punjab by shooting 
innocent person at different places; 
and states taken by Government a~ainst 
this' moo ace, 0 as to preserve the, 
unity and integrity of the country." 

THE MINISTRY OF HOME AFFA-
JRS (SHRT P. C. SETHI) : Sir, the 
Government has been de.eply distresS'(!d 
and concerned on the recent incidents in 
Punjab and Chandigarh since 21st 
March. 1983. In these incidents two 
persons ha ve die d and thirteen 
-persons were injured. the 


